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This appeal is Bed by the Revenue, The amaunt invelved s less

Tl @ 5,000,000 ) -,

2. We And that vide Board™ letter ¥F.8o. 260, Misc/ tR3/20H10-J0C
deted 20,10,2010 read with Board’s letler of even no, dated 1782011,
appeats are not reguired 1o be filed 1o CESTAT where the duty involved o
el revenue including fine and penadly is Bs.5 lakhs or below, b case of

appeals fited on or alter 1,11, 20H,

3 The learncd AR placed before us » Supreime Court's decision in the
cnse of Commissioner af Incene Tax Ve, Suman Dheunijo — 201 5-TICH-195-
Se-it in which the Hon'ble Apex Courl held that “all the appeals were
prefered prior to 2011, whereas, the instructions dated $.2.2017 clearly
inedicote in puragraph 11 thereef, that they shall not gowern CoSes rerbrieh
hape been fifed before 2011, and the same will govern only sueft eases
which ore filed qfter the issuanoe of the oforesaul instructions dated
0.2.201 1" We noie that this order relates 10 8 disprein Income Tax, We
alse nole that unlike the nstructions, governing Inoane Tax, e CHBESD
msiructions do not indicate 111;-,;11 they shall not gover Cises, which have
been filet before 2011, Thereazs, heing pa such expliclt insiruciion, we
wisd place relianve an the Hon'ble Gujarat High Court’s judgment in
the ciase of Cortmissioner of Central Excise, Surat-T ve Stueendth Fabries
repuorted in 2014 (203 ELT 540 G} holding thal when the oppeal was
posted before the Courl, the above ciled Circulars were vory much in

ot
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